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(b) the progress made to bring 

theae looms under the Co-operative 
sector and how many are under this 
sector in Himachal Pradesh; and

(«) the amount of Central aid given 
to this industry in Himachal Pradesh 
Airing 1957-58 and the amount pro­
posed to be given in 1958-59?

Tbe Minister of Commerce and In­
dustry (Shri Lai Bahadur Shastri):
(a) Information is not available.

(b) There are 900 looms in the; 
State, of which SS looms were in the 
co-operative sector as on 31st March, 
1997. Information is not availablp as 
to how many, if any, came into the 
Co-operative fold after that date.

(c) Amount of Central aid given 
during 1957-58 was Rs. 7,338. Pro­
posed allotment for 1958-59 is 
Ha. 17,000.

I ■■ Qnwtton Jfa. 13I1L 
’ Displaced Parsons (Compensation, w d  
Rehabilitation) Rules, 1855:—

. (l )  G.&B. No. 70/R.AmdfcXE, 
dated the 1st March, 1958.

(2) G.S.R. No. 134/R. Amdt XX, 
dated the 15th March, 1B58.

[Placed in Library. See No. LT- 
641/58.]
N otification  issued under E M ru n rm ’ 

Provident F unds A ct

The Deputy Minister of U k o ir  
(Shri Abid Ali): I beg to lay on the
Table a copy of Notification No. G.S. 
R. 170, dated i&e /2nd March, 1958, 
uuder sub-section (2) of Section 7 
of the Employees' Provident Funds 
Act, 1952. [Placed tn Library. See 
No. LT-642/58.]

STATEMENT RE: CORRECTION OF 
ANSWER TO STARRED QUESTION 

NO. 129

PAPERS LAID ON THE TABLE 
A mendments to  R ubbed R ules

Tbe Minister of Commerce (Shri 
Kanungo): I beg to lay on the Table, 
under sub-section (3) of Section 25 
of the Rubber Act, 1947, a copy ot 
Notification No. G.S.R. 163, dated the 
22nd March, 1958, making certain 
further amendments to the Rubber 
Rules, 1955. [Placed in Library. See 
No. LT-640/58.]

Notifications issued under Displaced 
P ersons (Com pensation  and Rehabi­

litation ) A ct

lb * Deputy Minister of Rehahili. 
teflon (Shri P. S. Nasfcar): I beg to 
lay on the Table, under sub-section
(3) of Section 40 of the Displaced 
Persons (Compensation and Rehabili­
tation) Act, 1954, a copy of each of 
toe following Notifications, making 
certain further amendments to the

The Parliamentary Secretary to the 
Minister of External Affairs (Shri 
Sadath Ali Khan): In the answer
given by me op the 14th February, 
1958, to the Starred Question No. 129 
by Shri Radha Raman, I had stated 
that according to the report received 
from the State Government, 15,586 
acres of Indian territory in District 
Amritsar had been affected as a 
result of changcs in the course of the 
river Ravi till the end of 1957. Since 
then we have received a further re­
port from the Punjab Sta'e Govern­
ment which shows that on verification 
they found that the figures given 
earlier by them were not correct. 
According to the verified figures the 
position is that during the period 
from August 15, 1947 to December SI, 
1957 the total Indian area lost as a 
result of changes in the course of tbe 
river Ravi came to 10,276 acres. TOii* 
acreage covers the entire area of 11 
villages (3,611 acres) and portions of 
33 other villages (6,665 meres).




